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GO\'ER~\IE:\T OF I:'HlL\. 

LEGISLATIVE DEP I~ TM ENT. 

PROCEEDINGS OF THE COUNCIl... OF THE GOVERNOR GENERAL OF INDIA. ASSEM3LED 

FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS UNDER THE 

PROVISIONS OF THE INDIAN COUNCILS ACTS, 186) to J909 
(24 It 2S VlCT., CAP. 67, SS & S6 VICT., CAP. J4, 

AND 9 EDW. VII, CAP. 41. 

Thc Council met at Yiccrcga! Lodge, Simln, on Friday, the 15th August 1910. 

l'RESENT: 

The Hon'ble MIt .. J. L . .JENKINS, C.S.I., Pice· President, presiding, 

and 84 Members, of whom ~  were additional ::\lclllhcl's. 

. \ 
The Hon'ble MR. JJo:NKINS: "I much l' ~r  to nnnounce that H1S Ex-

cellency the Vieoroy JS l1nfortuIll.ltC'ly ill and will not bc allle to preside at this 
meeting. We will, thel'efore, tnke the non-eontentions l)lI~ill SS which is on 
the paper, complete tllllt, allt! adjourn till to-morrow morlling 11 o'clock, when 
His Excellency hopes to llc II~ to ult('nd. 

" The Hon'ble :Mr. Em'lc will be delegated to take thc non-contentious 
busincss on the agenda pnl'l'r which stamls in my lIItlllP." 

Ql'ESTIONS AND AN8WEB.S. 

The Bon'blo Buu lhIUl'ENDRA NATH BAsu asked:-
• 
II (a) Will tho Governmcnt be pleascd to lay on the tahle a complete 

taturn of tIle books, newspapers and other l)ublications ordered to be forfeited 
by the Imperiol and the various Proviucial (;OYC1'Dmcllts uuder Act I of 11>10 
(\he Preis Act) since thc enactment of that measure l\1 Fehruary last? 

.. (b) Will the Govc'rnmclIt be rlenscd to ~ l in the dispnrity of trent.ment 
aocorded to old presses and newspapers in the v:lrious provinces of tho Empire 
in the matter of depositing socurity while changing Pl'illtf'l'S or offices ? 

'f (0) Will the GOVl"l'l1mcnt he pleased to state whrthf'l' it would be prepared, 
befate calling fOl' RcctU'ilY in l'l'~  of any publication 01' deolaring its for-
leitute, to furnish tl1C coitol', )J li~ll r or !luthor of suell publications with the 
P&8881Je& or chapters tohn cxception to hy the Gm'cnlment? And will the 
GOVe1".nment be pleased to state \vhcther on such ~ :\  or chapters heing 
l!lken out from subsequellt editions of such publications the notico of forfeiture 
irill be withdrawn in l' ~  of sueh editions? 

.. (d) If tho Government is Dot disppscd to issue notices as suggested ill tho 
preceding question, will elC GOl'crnmcnt be pleased to direot that whcnever 



QUESTIONS AND ANSWERS. 

[Bablt Blmpendra Natl£ Ba.lI; MI'. Earle.] [5TIT AUGUST 1010.] 

nny newspnper, book or other document is deolared to be forfeited to His 
Majesty undei section 12 of the Indian Press Act, the wo)"el or words, pllssuge 
or passa.ges, considered object.ionable, be sta.ted in the order of forfeiture? 

" (e) Will the Government he pleased to i~  instl'llction9 to Local Govern-
ments to the effect that it is not intended n l~r the Indian Press Act (I of 1910) 
to demand security from the krepurs ofoxisting preises or puhlishers of existing 
newspaper.;, even if any fresh declaration is made under tho llress and Registra-
tion of Books Act, unless they offoncl by printing 01' publishing mattor \vhich 
is objectionable under section 4 of the Indian Pross Act? .. 

'l'he Hon'ble MR. EARLE replied:-

.. (a) A return of newspa.pers, hooks and othor document!! of which the 
forfeiture has heen ordered by Local Governments undel' section 12 of the Press 
Act iM laid· on the table. N6 orders are issued under that section by tho Im-
perial Government. 

CI (b) l'he Hon'ble Mem\)er 118S doubt1()1;S seen the resolution recently issued 
by the Government of Bom.h;Y, which oontained the ordcrsof the GoYel'Dmont 
of India. in regard to the ~f n  to be accorded to old presses :tnd ne\Vspa.-
pel'!!. It is true that befQre· those orders wore received soourit.y had heen 
demanded from oertain ~  of pressC9 and puhlishers to \vbom the prinoi-
pIes upon which exemption tba.y be granted properly a.pplied. On receipt of 
the orders the mistake WIIoS'reDtified, Rnd tho Government of India have evwry 
ren.'lon to helieve that the prinoiples enumerated by them have removed all 
likelihood. of disparity of treatment in fut.uro . 

.. (c) The object of the .4.ot heing not punitive but preventive, the Govern-
ment of India havo a.lready afivised Local Governments to convoy wa.rnings to 
offending newspapers or r ~ rather than to jSiue at once an order demand-
ing security, when it i8 belie1'cd tha.t suoh warnings will be effectivo. They do 
not rroposo to presoribe to 140al Governments t.ho form in whioll warnings 
ahn.1 bo conveyed, but it mat be inferred th[\t in order to render suoh warn-
ings effeotive, the pifending plUlsages or lir i l ~ a.re usuaHy indicated. If the 
latter part of the Hon'ble ~ r'  question refors to publio1iions of which the 
forfeiture has been ordered uder scotion 12, I wOllld point out that ordera 
under that section refer only: to the individu:lI edition specified in the notifioa-
tion, and tbat if subllequent editions were puhlished oonhining no matter of 
th" nature desoribed in seotion 4 (J) of tho Act, those editions would of course 
Dot be liable to forfeitwe. 

" (el) The Hon'ble Member will observe that in cases of forfeiture udar 
aection 12 (1) of the Ac)t, the la.w requires the Loo::l.l Government merely to 
. state in it.'1 notilioation the grounda of i.ts opinion upon which the deolara.tion 
of forfeiture i. based.pn the other hand, in orders of forfeiture l~~  urder 
eections 4,6 and 9, <~ l Gonrnment is roquired by law to state or describe 
the words, ligOS or visible repreaent!l.tions which, being of tho nlloture desoribed 
in -aeotion 4 (1), r n ~.,~ ri 1 OSi  by a keeper of a printing preas or by 
a publisher liable to f~ i r , ,'rho differenoe in procedure was p1'6lOribed 
advisedly, and the Go-nrnment of India al'e not prepared to request Local 
Governmenta to go ~n  the reqnirements of the law, 

er (e) The GovernjDent of India have alre:.dy advised LOcal Governments 
ibat whenfreah dtlolarfttiona are made, seollrity should not be demanded from 
the keeperi of X~l~ r ~i  are well conduoted. , As has already 
been obaerreil, the; ~ J  .' of th$ Act 11 to prevent not to pumsh oifenoes, ~~ 
paSt good; oohdU4t aiW-Jhe llkelihood of future good conduot may leglti. 

~l  .be i ~ ~ Oon,ditiou. ~ exemption. The G ~rn n  of India are 
~ ' therefol'!'. pr,e.paroll to r l ~  in suoh oases seounty should only be 

~  ~ , lln the offence f ~li l1iin  m::l.tter of the nature deacribed bL 
lItIOtion' (l),hae·actuaJ1.ybeonoommitted ... .  . . 



Q UEST10NS A.VD ANS WERS. 7 

[5Tn AUGUST uno.) r Balm Blmpen,ll'a .VClf!; BallI; ..1111'. Eal'lc.] 
TLc lI'.lll'bJc Jhnr lln )E~. \  NAn! ]3:\817 asli:('(l :--

"(0) ,rill the GOl'omment he plcn"cu til mnke ~1 ",btclncnt as reg:mls 
tho r ~ n  political eonditiol1 in file province or Enstcl'lI ,Il~ l and Assam ~ 

co (b) 'V ill the Goyernmcnt. he pleased to sbtn ~', ill spitn of as;;ur:mcfts 
giVf'll ~' their promoters re!!arding the ~ l i l\ or subjcets nllfl speakers, tho 
confer!'necs that WVl'C PI'Opo",'<1 to Ill' held ill l:'al'illplll', Jl:il'isa! aJl(l i\fYIllOllSiJ1g-h 
in April last ,,'crt' }Jl'ouiainHlll I\llder Jr ~l'  of the GOyerlllllPut. or l~n.~ l'n 

Bengn,] allel Assam? Is the GO\'crllmcnt aware thnt as II l1Iattpl' of fact guaran-
tees m're offered in Ow districts of 1"ari1lpur nUll JI~'l11 n in '  ? 

"(0) Is the GuYcrJ1mcllt al1':\1'e of tho greut i~ : i~fr1 iOl1 cUU9"d throug-h-
out the country hy the supprrs·;iol1 of those confl'renees?" ' 

The Hon'hlo ~ n, EARI,E replied:-

•. (a) Government do lIot comider t11at it is ue('c<s1ry 01' l1esirnhlc to make 
any statement ns l'egards tb!' present political condition in 1 he province of East-
ern Benga.l nnd Assam, 

" (b) The Lit:'ufenant·Go.el'nor of l~ 'rn Hcm!!nl nll(1 ~  explnillrd 
olearly at a meeting of his Council held on the nth Apl'il l!)1O, that it \"as 
owing to the fnct that if f~ l'.1' n.~Slll'.ln  l' ~ not gil'l'u by the promoters 
of the proposcd cnnfrrencos that the i ri ~ of P:tl'i<lpnr, n:lrisnl nn<l ~ n· 

singh were proclaimed, The ndion trtken hy t.he Gn\"OI'JI1nont of lhstern 
Bengal and Assam had the nnfJunlificd approval of tIlt' Go,ernment of Indio., 
as it nppcnreu. that the oonfer('J\ccs. we)'(\ not intended for the discussion of 
legitimnt.e local topics, but 'fcre part of a conccrted !!eheme to instil fresh feel-
ings of i lf ~ i n and Inwksslll'ss nnd to rovive ngitatioll. ~ regard., the last 
part of tbe questinu, the reply is that, the guarantees wero by no means COll-
sidered satisfactory, 

•• (c) l.'he Government nre not nware thnt gre:tt 1i ~rl i~f inn hal been 
caused throughout the couJltry h y the suppression of the!l(, conferences, though, 
no doubt, the action tak"ll was the causo of disnppointillent, to the promoters 
and their friends," 

The Hon'ble BADu BllUPENDRA NATU BASU nsked:-

.' Will the Government be pleased to lay on the hhle n return showing' 
the insta:lcel in which the Prevention of Seditions Moetings Act, 1907, has 
been put into operation sinco X ovembel', 1907 P" 

The Hon'ble liB. EARLE replied:-

.. A return-"howing the instances in which tho difforcnt pl'ovisions of tho 
Frevention of Seditious Meetings Act has beon put into opcl'ation is laid on the 
table." 

The Hon'ble BADU BnuPExDBA N ATH BASU asked :-

II Will the Government be pleased to inquire if in trials under Act XIV 
of 1908 (ora Jot pa.sea to 1'1'ovide for the more spe(!d!1 trial qf certai,. offences) 
an inordinate delay does not often take place in the preliminary inquiry by the 
Magistrate, and will the Gorernment be pleased to issue directions to expedite 
the inquiry stage of auch cases ? It 

The Hon'ble lb. EARLE replied :-

"'!'he GOTernment ha.ve no reason to beliove tlat :'&DY' inordinate delay 
ooours in the preliminary inquiry by the Magistrate in oases to which the pro-
oeclure' of Act XIV of 1908 has been a.pplied. 'fhey find that jn all luch 
CMeI which have been committed to the Special Bench of a High Oourt up to 
-date, with two exceptions, the average duration of the proceedings from the 

• PO. lppcdill B. 



8 QUES'l'IONS AN)) ANSWERS. 

[Jlr. Bm'lc; Babu Bkltpcndra Naill Ba8/(; tTle rice-[5'l'R AUGUST ]010.] 
President; Si,' 'Po Ii. "-"tIll-lie,] 

date of the order umlor section 2 (1) of the Act to tho unto of (lommiLmcnt 
bas becn slightly less than lllllonths, Tho two i ll~ re£el'rcrl to are the 
Nasik and tho JIowrnh-Sibpur conspiracy eases which occupied a period of 
about 4, nnd {) months respect.ivcly prior to eOlllmitmeut, owing to tho vory 
large number of witnesses whom it was necessary to exnmine. 

" '1'he Govel'lll11enL llfi\,c 110 reason to think that o,-ery endeavour is not 
madc to pX]lcrlite the ll il'~' stage of those ll'lses 01' that it. is necessary to 
issuo spceial directions in the matter." 

The IIon'ble llABU'I111UPY-l'lIRA N ATH BASU: ~I  I he permitted to 
put a supplemcntary quostion to the one thnt. llUi:I just now been answered? In 
I'egar!l to the llowrah ClLSl\ may I enquiro it' certain persons charged wiLh the 
offences woro not discharged by tho Magistrate after inquiry lasting for four 
and half months, during which poriod these unfortunatc Ilersons were not 
released on bail ?" 

The non'bic MR. EAlILE : "l\Ir. President, I scarcely think that t.hnt ques-
tion arises out of the previous (IUustion which has heen put hy the lion'bla 
Member. But, if he wishes tURt question to be answered, I must nsk for 
notice." 

'1' I~ VICE-PJU(SIDEN1' :. "I think that there should be notiee about tha.t 
question," 

'1'ho Hon'ble BAnu BHtTPENDRA NAtH BASU: " As you think, Sir," 

The Hon'blo BABU Bnl1pgNlmA N ATH 13ASU ~  :-

.. Is the Government a",are that robhories and outrages aro taking placo 
in running trains, particularly ill the zenana oompartments P ,Vill the Govern-
ment be pleased to adopt m$asures calculated to ensure a feeling of safety 
amongst all, "pecially the fe'male passengers, and to pl'eVont. a recurrence of 
8uch offences? " 

'1'bo Hon'blo SIn T. R. 'wYNNE :repliGrl :-

" Tho question of r l n in~ rohberies and outrages in running trains is 
one that has £,)1' some time past been the subject of the R il l~  Boord's most 
careful attention. 

" Two years ago the whole subjeot was earefully gone into at a conferenoe 
at whioh all Indian Railways wore roprp.sonted, and as the result of careful 
consideration and in light of the many suggestions that had beon made by the 
Press Dnd in lotters to the Railwa.y Board, certain precautionary measuros wore 
adopted, 

" The mea.sures tbat were taken to prevent outrages $nd robberies are f ~l  

detailed on page 1\J of the Railway Board's Administration Report for the year 
~ 1901l. ' 

" The difficulty i~ to devise measures which will entirely prevent all thefts 
and outtnges ooc(lrrint in running trains, and this is a problem whioh no coun-
try in the-world 1168 1l1t solved, robberies and outrages oOOUl'l'ing on railways 
ot every country from time to time. In England, in last Maroh, 8 collier)' 
clerk named Nisbllt wh robbed and murdered in a train net\r :Morpeth stati&n 
on the North-Eastern Railway, nnd jf foroign newspapers are read Instances of 
train outragef; will be found frequently recorded. As indicating the difficulty 
of solving the problem and the different views held as to the measures to be 
te.ken 1 '~l M,!i<J.uotea letter "rltten by an Indian offioial gentleman to the 
l:aat IndJlln l1allJVa.y;· 
. co In i.his letter ~. argues strongly against oarriages being fitted with th\!t 
~  of 'stopping trains when running, and the remaval of contin1lOOS foen-. 

~ nr l, both tIeing measures thescneral public most S'trtjngly urged as being 
of tho highest protective llower :uid whieb have both boon introduced. 



QUESTIONS A.ND ANSWERS. 9 

5TH AUGUST 1910.] [Sir T. R. Wynne; Ba7m Bhupe.1Uira Nath Basil.] 

" His remedy for the protection of females is that next to the femalo com-
partment on every train there should be anothOi' compartment in which tho 
guardians of the female n ~ n r  should be nble to travel, thoro llCing ~

munioation betwCf'll tMs oompnrtmpnt and the OUll for the use of females. 'fhis 
arrangement might suit when femnles \\ere acoompnnied hy their male relatives, 
but when t.ravelling alone tho menlls of communic'ntion hetween tho two com-
partments would filimply he in the dh'eotion of Il!l!listing n criminnl to gain 
acocss to the female compartml'nt. 

., The diffioulty of the prol)lem to hr' solved ancl the conflicting' proposals 
made to deal with it have bel'n indicated to show that whilo tho ltaiIwllY Board 
are fully alive and are most I1.UXiOllS to do everything to prevent outragos. it is 
a question that docs not easily lend itself to solution nnd tho experience of othOl' 
countries wbich also ha.ve not lloon able to solve tlto prohleru is of n() nssistn.uce. 

"'fhe effect of the measures th:\t have been introduccc1 has ccrt.ainlv heen 
to reduce thl' numher of sllch cases, and the puhlic may feel aSSllrf'rl Ulnt the 
Railway Board will contillue to pross for further ad(liliol1:l1 }lrcl!:lutions thnt 
may hold out bopes of tending-to still fllrthel' reduce the possihility of such 
occurrenc.-es. It 

The Hon'hle BADU DnuPENDllA NATB BASU: "Is thc Government aware 
that u. pl'opOFal was suhmit,cil to the Railway BOllrd by ono Mr. n. M. Pringle, 
mechanioa.l engineer of Dehru Hun, in thn year 1907, nl) i il1~ /l, dl'sj"ll of 
automatic rloor locks which 'Woulrl nntom'ltionlly c1osC" the doors when the, trnin 
WAS in motion and open as soon !lS tho train ~ 'l, and also a clcllig-n of n collap-
sible window-gu:ud. 'Viii the GovPl'nment be pIca sed to st:lte ,vhat nction, if 
any, has been taken in this mattei' ? .. 

Tbe Hon'ble SIll T. H. WYNN K: "A r I1O~nl was !;uhmittocl by Mr. 
Pringle, but it was a very sketchy one and not ,worked out. It. ll~ couplpd 
with the suggestion that hI' should be giv('n all appointment on ~ n  Railways 
to work out his ideas. At the !'lnme time I wish to point out t.hat oven if a 
aystE'm of nutomatically l ill~ the doors when t.he train was in motiou had 
been at work on the train in which the Tinpahar l' ~  was eommittC"d. it 
would not have preventt'd its O Ul·I' Jl·~E' . 

• , In tho Atnrita Bazar Pafrika newspnpf'r of the bt August appeared 
an account of what occurrE'd, frol\l which I will reacl the f )lI in~ extraet :-

• J D cODnection witil the r i ll~ robhcry lit Tin ~J l' station on tile East Indian Railwn.y 
in which a Bilngali lady was attacked by Ch.rll Chuu.I"r /t"y. the lally h .. s m.de n. aln.lcmunt 
to the Magiatn.tt> at tile Jomalpllr Railwuy Hnsplta1. Shc stl1tcs th .. t n.t Tiljhari atation she 
DOtiOed the accused _tanding on thp f"othoard on the pilltrol'ln sirl., unrll'eopin:r into the .~

partment. Shc ~ il  raised till' shutters on the plntform side. bllt tIll' · .~'<l. (who must 
have ero8'ed the buffers) appe.red on tbe olY-sido foothollrd, an,1 hefoT" ~  ol,Dld raisc an 
alar'" he got. into the earriage • nd throatened her witb deoth if sLe ,cl'eamed.' 

,. From this acoount it is clear that the man eutered the cnrrhge when the 
train was at II. standstill and ",hE'n the doors ,vould not hnve boen locked if the 
train had been fitted with nn automatic arrangement for locking doors whic h 
came into operation only when the train \"'as in motion. 

" Bow a criminal, apparently a bOlla fide pnssengm', is to be prevented 
hom t.king a tioket, ooming on to /l, station plntfOl'm and entering a railway 
~ is a pl'Oble'Il which the Hailway Hoard would very muoh like to see 

80lvedif it was possible to do so," 

The Bon'ble BABU BHUPE);DRA NATH Buu: "Will the Government be 
pleased to consider the desirability of plaoing a guard 9D eithor side of the 
female compartment P" 

The HOD'ble Su '1'. R. 'WYNNB: II lit the guard to be a man or a. 
1P01DaD p I? 

TheBDn'b1e B.ABU BUUPENllB.A NATH BASU: .' Women guards would 
be quite enough," 



10 QUE$TIONS AND ANSTJ7EBS. 

~n ]Jhupend"" Natll BaiU j M1·. Earle; Mr. [5TH AUGUST 1910.] 
GoA-hale.] 

'!'lie IIon'ble B,UlU BnUPENlJRA NATH BASU asked ;-

c, (a) In reply to 0. question put hy the Hon'ble Raja Pramnda Nath 
Ray of Dighllpatia in Council on the 18th ~l r  1910, regarding the nction 
which the Government proposnd to take in tho matter of • nn effectual ndvanoe 
in the direction of 10001 self'goYernment,' as indicated in the clespateh of Lord 
Morley dated the 27th November 1008, and also ill the Report of the Roya.l 
Commission 011 lndian Decentralization, published on the 27th Fobruary 1909, 
the Government was pleased to state I,hat tIle mattel' had boen referred, or wa.s 
about to bc rererred, to the Lheal GO\'ernmcllb for their opinion, 

"(b) Will the Govcrn.ment be pleased to say what progress has been made 
in the consideration of the qnostion roferred to above?" 

'1'he Hon'hle MR. E n. ~ replied ;-

"The opinions of Locbl Governmcnts and Administrations have been 
invited upon all tho propollll'\s of the Decentralization O i ~i n \\'hich relato 
to matters of locnl lf. ~n n , Dumely, those c()ntainod in Part III of 
the Report. 'fhe Govcrnm$t of Indin are n ~ yet in possession in.a complete 
form of the vil'\\'s of J..j{)cal G rn .~n  on all the matters which were referred 
to them, and it is impossible .for them to nrrive at definite conclusions on any of 
these questions until they fll'e fully informell of the views of the Local Gm'ern-
ments. Owing to the impodant and. oomplicated nature of tho n~i r i n  
raised by thc lt0,V1I1 Commission's proposals, hoth the Looal Governments nnd the 
Government of IJldit.lo will nooessa.rily l'eq uire ample time to formulate their 
conclusions." 

The Hon'bla Ma. GO .~  asked ;-

cc Will the GovcrnJ,UeJt Mpleasetl to lay on the ta.ble a return, showing 
the cases in whicl1 action ll ~ ~ n tAken by the various Provineial Govorn-
ments and Administrations upder the Fress Ad of February last'P" 

The Hon'ble Mn..EARLB replied ;-..:. 

co.A return-showing ~ cases in which action has been taken by Local 
Governments and Administr'4tipns under section 12 of tho Press Aot is laid on 
the tahle. Action taken under seotions 4, 6, 9, 11 and 12 alone are, under the 
ordors of the Governmont of India, reported to them, and as they have receivt>d 
no reforts under sections 4, 6, !) and 11 they presume that no orders have been 
issue( thereunder. Fllll infornilltion ~ to tho actiou taken under the other 
provisiol18 of the Aot ~n only be obtained from Local Governments, and as 
tho working of the Actin general will be noticed in the annual report on 
n'3wspa.pe1'3, the Government of India do not consillor it necessary to call for 
special ret-Ul'ns." 

The Hontble M:u..GoKRALB asked ;-

.. Will the Government be pleased to state on what grounds Mr. Mao. 
klll'ncss's pamphlet on .• the methods of tho Indian Polico in tho 20th century • 
has been prosoribod in India P 1>1 it not n fact that the pamphlet strings to-
getber for the most part extra.ots from the findings of Judges, abe reports of Com-
milsions a.ppointed by Government, and similar authorities? Will Government 
state whether the mattor that has been held to be da.ngerou, is contained in 
those extraota or ila any original. ()bservations of Mr. Maekarnesa?" 

The Hon'ble ?dR.EARLB replied ;-

u'l'hapalnpblet. by. Mr. F.Q . .¥aokarnoss on 'the methods f~ .l i n 

Pqliee in the 20th century , was prosoribed on the ground that it oontaiotl ,,~ 
which have a tcndoncyto bring the Government established by law .inBritish 

• Vi.w.p\K.a", .l. 



QliESTIONS AND .4.NSWBBS. 11 

UTll AUGUST 1910,] [Mr, Bal'la; AIr. Ookhale; Mr. Robertsou,] 

India into hat,reel and contempt. 'fho pamphlet consists fOl' the most p:u't of 
extracts from judioial and tlcpul'tmcntal }lrOnOUDcemcnts on scleete(l oasos of 
police oppression or Sf~, interspersed with comments by tho compiler of the 
pamphlot, conveying the imputation that such scandals were oommon to tho 
whole Ilolice.foree and wpre connived at by the Government of India and its 
responsible officel's, ' The ohjectionable matter is contained both in tllese oom-
ments and in the manner in which the extracts wero I,rescnted to tho public." 

Thp, Hou'ble MR. GOKIIALE asked :-

"Have the Government noLicod the case of a now papor in U rdn 
oalled the Punjab .4.dvocatl', st.arted at Minnwali, in which it is roported 
that the Deputy Commissioner declined to accept security in Government 
Promissory Notes? Will the Government state if it is in tho discretion of any 
: i r ~ to aocept or not accept Government Promissory Notes when n ~r  

as seourity ? " 

The HoIJiIe MR. EARLE replied ;-

,; The incident refel'red to ill connootion with the Pltlljab Lld,'ocate bas not 
been brought to the notice of the Government. TI,e answer to the Intter PU1't 
of the question ,viI! be found in sections 3 and 8 of the Press Act, whioh 
provide thnt secndty ruay bc tendered either 'ill Ol1 ~' or the equivalent 
thereof in seourities of thc GoVel'Ulllent of India. '." 

The Hon'blc MR, GOKHALE': "'Vill tllP llon'blo 1Icmber state with 
whom the discretion rests in the matter-with tho ]lerson who tenders tbe seeu· 
rlty or with the :Magistrate "ho aocopts the security? " 

The Hon'ble MR, EAltLJ::: "I understand that the discretion rests with 
the person who t·PDders," 

The Bon'ble MR, GOKJlAJ,E asked :-

" (a) Is the Government mvare that n number of British Indians, sub· 
jects of His Majesty, wally of them Colonial born, ha\'o beeu forcibly deported 
to India. by the TmnRvarrl authOl'itics wit.h the ~i n  of the Government 
of a foreign ouuntry ? 

.. (b) Will the Government ho ploased to stato what netion, if any, has been 
taken in the matter. " 

The Hon'ble MR. ROBERTSON replied ;-

" The Government of Inelia nrc aware that n nnmbcr of British Indians, 
subjects of His Majesty, certain of ,vhom claim to have heen born in South 
Africs, have lately beeu deported to India. These persons have boon removed 
from the Transvaal under the provisions of scotion 7 of the Asiatics Registra-
tion Amendment Act of 1909, for refusing to produce certifioates of registra-
tion, nnd on their arrival in Portuguese territory they have been oompelled 
to leave for India under a local hye-law of the Portuguese Administration. 

"The Government of India have made represontations to nis Majesty's 
S r ~ of State on the suhject of these deportations, and the matter is still 
Wlder eoDlideration." .. 

Tbe Bon'ble lIR. GOKHALB! " Have the Government inqllired into the 
condition in which the deportees arrived in India and illto the ohlU'ges whioh 
bave been made of their ill-treatment on board ship?" ,,' 

The lIon'bIe lIB.. HOBE:anoN: .. Yes, Sir. such inquiriea baTe been 
JHde both ~ Jiomhay and Madraa from the returned Indiana. The inquiries 
.... mact. because' of allegations as to bad treatment and. improper food. m<.ote 
pIimc_ly n~.i  .. d ship, Though we, IbouId not .aUoimil6 the iuoonvemCQ08 
and bardahip to which the returned Indiana have been put by taeit summar1 
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deportntion from South Africa, it must be "talpd t.hn.t tho reports which we have 
receivcd do not gencrally bear out the allegations to _which I havo referred. 
l'ho general tenor of the l'Oports hns heen that the deported liu.liuns rathcr 
gloriell in the experioncc which they had passed. through and were prepared to 
make light of tho inconveniences to whieh they had been put. Fot' the inforrnn-
tion of tho Bon'blc Member I shall briefly mention the gist of some of the 
rcports we have received. 

"The Commissioner of Polico, Bombay, reported regarding tho til'st })[Itcll of 
deported Indians who ranched llombay in May, wit.h regard to wbose treatment 
mostcoIllplnillt was made, that tho mOil were cheerful and showed li1tle sig-us 
of in~ sulfered hardships. 'l'hoy did not express anxiety about their fami-
lies left behind in South Africa.. It is true that most of them had no monoy 
011 arrival ill India and had to be assisted with funds collected locally, but t.he 
ono ~ir ' thq r ~  was to return to South Afrioa to contimw the 
struggle. 

"  A furtber report bas been rcceived ahout a bateb of reltl'Il(xl Indians 
who reached Bombay on tho 11th July by the S. S. Praesi,dml. They 
said they ha(1 been com'eyetlby rail secontl class to Lore1l90 Marques and had 
been well treated and fed on the railway mal at Delagoa Bay, hut they com-
plained ngainst the food and accommodation on board ship. 1'hoy had no 
reports of ill-treatment to 'Hake and were cllOcrful and healthy looking. 

" Of the ha.tch which arrived in Madra" c:lrly in June fli6 Colombo and 
Tuticorin, the Protector of l~ i r n , l\Iadras, was able to record the state-
ments of only .1: persons, n~ t.ho rl!mainder llad gone to various places in the 
Madras Presidency. The Protector of EmigraDts reported that they were all 
respectably nttired in European style and that their appearance evidenced 
nnything but a miserable condition or bad treatment on the voyage to India." 

The lIon'blo MR. GOKIlALE asked;-

" 'Will the Government state what is 011' total amount that has boen 
spent up to now out of current revenues Oil 1':l.ilw:1Y construction in Rl'itish 
India?" 

'1'he Hou'ble SIR GUY FLEETWOOD 'WILSON repliea :-

. "As regards the construction oi milwnrs (mainly proteotive and strategic 
lines) which bas been Ipecifleally ch!lrged 10 revenue, the Hon'hle gentleman 
will find the latest information a.t page 24·7 of the 1!'inancc uncI Revenue 
A-ccountB for 1908·09. ' The cxpcnditllle on this account up to 3lat March 1010 
was allproximately £101 millions. 

" The funds for the capital expenditure on ordinary railways, however, are 
drawn from our cash ,balanoes, and exceed hy oonsiderable amounts tho sums 
which arc raiaed by loan for railway construction. 13ut it is not possible to say 
with precision to what extent thc current revenues have contributed to those 
funds in tbe past. The resources from whioh the capital expenditure is derived 
were not classified until the year 1001S·0Ii. From that year onwal'd, however, 
the information desired by the Bon'ble Member is available, nnd be will find it 
in full detail at page 24.6 of the Finance :lnd Revenue Aooounts for 1\308·09." 

The Hon'blelb..' GOKHALB asked :-

" Will the GOTermnent be pleased to state if the examinlltion of my 
Jlroposals on the. ilubjoot of elementary education, which was promised last 
.6£urcb, hllll been oonoluded P .Ate the Government in a position to state what 
stells are in contemplation t<J provide for n large extension of elementary edu-
cation in the country P J' 
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The Hon'blo )In. EAIILE repliod :-

.. The oxamination 'of the propollals 1'0g:1rUillg elemontal'Y ouuootion 1'rfor-
rcd to in tIl<' Hon'ble .llelllbOl·'s question has been undertakon, but is llot vet 
concluded: the Government of India a1'O therefor!' not yet ill a position to lUake 
a pronouncement upon the suhject." 

The Hon'ble Mn.. GOIWAJ,E asked :-

" Will the Government hI' pleaseu to st.ato what form the llroposed inquiry 
into the grmrth of cxpenclitUl'e. f r ~  by the 110:1'ble the Finance Mem-
ber in his. speech on the Budget last Marcb, will ta.ke, and whon it will begin?" 

'l'ho IIon'ble Sill. GUY FLEEl'WOOD WILSO:-< relllird :-

"The Hon'ble Momber pl'cstllnably refers to the romarks ll!1Ue ill my 
spoech of 30th lIareh last reg:ll'uing the necessity for c:1rl'fully watchiol1' the 
growth of Civil Expenditu\'e nud confliuering the clit'cetions ill which ~Ol  
is possibll1. 'l'he examination which I then fornshauolVo(l of thc finnneial 
position n ~ l  has all'cady Loon underbken itl the Firll\uco Dop:lrtment 
anu is making steady progress." 

The Hon'ble PANDI'l' 1[ADAN )'[OHAN 1\IALA\IYA asked:-

.  " Will the Govornment bp l ~l l to lay a sbteIlH'nt on the table showing' 
in what district!! and undel' what circllmstances the l'revention of fieditious 
Meetingll Act of 1907 11:1s been enfQl'ccd since it was p:tsscd ? " 

The Hon'ble MB.. EAn.LE replied :-
"All tho informatiotl asked for by the IIon'ble Member will be found in tho 

return-which is being laili on the tshle in rrspon!'lc to a l'eCjuest mado hy tho 
Hon'ble Uabu Bhupendra Nath Busu, with the ol:ooption or the circumstances 
in which tbe ~r n  Distriot in Eastern Bengal and Ass:.un, nnd tile 
Rohtak DistricUn the Punjab, were proclaimed in Novemher l!l07 and .Juno 
1910, respeotively. As regards the former the renson for the action taken was 
the general turhulenoo of t.he district at that pOI·iod. 'l'ho I~  District was 
proclaimed beoause meetings were being orga.nisml at which subjects likely to 
cause disturbance and publio cs::eitement were to be discussod." 

The Hontble P ANDIT MADAN MOUAN MA.LAVIYA: "Will the Governmrnt 
be pleased to IItnte the nature of tho subjects that were likoly to be disonssed. 
whether they wore those beudug on politics or religion 01' socinl reform? " 

The lIon'ble YR. E.&.RLB: cr I think that ·the subjects were all of those 
whioh tho Hon'ble Member has referl'ed to: they wore social, politica.l, and 
religious j that is what I cnn remember from the papers." 
• 

CANl'ON'lIENTS BILL. 

His Excellency THB COM:llANDEn.-IN·CS:IEF presented tho Report" of the 
Select Committee on the Bill further to amend the Cantonments Act, 1889. 

Bia Excellency TIlE COHYANDEB.·IN-CIIIEF moved that tho Report of the 
Select Committee be taken into conaideration. 

The Hon'ble LIBUTENANT MALIK UHAR IIYAT KHAN said :-"Tho present 
Bill1lo consolidate and a.mend the bw relating to cantonments which is now 
before the Counoil is undoubtedly a very useful measuro, but certain amend-
menta in it might have been needed. I wButed to propose some which were 
to the' elfeot-

• 
":P.irst1r, seotion 11 to include relations and other members of a soldier's 

.fam.llr in order. to give the terms a wider soope. Secondly, seotion 13 (2) 

• 1'i4. Appelldiz B. 
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to ompower the polioc-offioer to seize and detain any spirituous liquor or intoxi-
cating (hug within tho c!\ntonmcnt in tho onsc of a sooond offendor as well as 
a first. 'l'his is necessary because by the time tho offieer goUt written permission 
from the Magistrate the offend or may oonceal or dispose of the oontents and it 
may bo difficult to find a olue aftorwards to provc the chargo. Thirdly. 
section 2,1. (17) to make a distinction betweon the unenclosed spaoes belonging 
to privnte individuals and those belongincp to tho Governmellt. Fourthly. 
scotion 24 (22) to pr\widc compcnsation for the destructic/n of animals in cases 
where compensation is nllowed by any law or enactment for the time being in 
force for such diseases. :Fifthly, section 2'4 (23) to suggest an inquiry and the 
assignment of reasons in case the commanding officer deems the exclusion of 
any person from the cantonment expedient. Sixthly, scotion 24 (26) to include 
the registration of marriages togcther with the registration of births and deaths 
as some people usc cantonmenls as a shelter in certain oases. Seventhly, section 
25 (4) to provide simple illl;Prisonment for offences referred to in the sectioll, to 
dispense witl, tho i i) i i ~ of daily fines. and to suggest that tho order should be 
final and not with r l, li ~ effeot. I may also have said something about taxes. 

" But as it is not the custom to propose am.eDdments in consolidating Bills, 
I did not pross them. I haa written all the answers to objections in some of 
the memorials sout to n'~l  Members, but as they are not before the Council, 
I do Dot take their time. 

• 
II I think that the Billj as it stands, is.a mild ono knowing the affairs and 

the olass of people who loitol' nrountland muster in cantonments and with whom 
tho cantonment authorities have to deal. 

"With these remarks l beg to support the Bill." 
The Hon'ble PA'NDIT MADA.N MOHAN MALA.VIYA said :-" I fihould like to 

eay 8. few 'Wo-rds, Sir,1)eforelthis Bill is passed. I nnderstand. DOW that the Can-
tonmont Acts have been coh80lidated. that there would be a. question whether 
the Cantonment Code should not be revised and whether the roles whioh the 
Aot empowers the GOvernor General in Council to make under the Act will 
not have to be formally reframed. I hope that this will be dono, and I hope 
thnt the opportunity 'will be taken to consider some of tho complaints which 
have been mnde from' time to time with regard to the rules made under the exist-
ing Aot. I bope bothHia Excellency the Commander-in-Ohief and tho Govern-
ment of India .vill oonsider the dosimbility of making some distinction between 
mdr or Indian hazara, as they are now generally called, and regimental 
quarters proper, where the' troops reside. In the saur bazara a large 
Dumber of Indiaus haTS taken up t.heir abode, have invested much money in 
property and arc carrying on trade or pursuing their professions. When the 
stringent rules of the. cantonments are applied to these Indian hazars in the 
matter of tho expulsion of persons, who arc regarded as ' undoaira.ble' and 
of persons whose exclusion from the cantonment area the Commanding 
Officer oonsiders to be desirable, it gives rise to merious complaint.. of injustice 
and hardship, There have boeu oases published in the papers in which. 
complaint hn.s been made that the expulsion has been unjust. I do not wish 
to go into these eases at p1'esent I but I beg ilis Excellenoy the Oommander-
in-Ohief arid the Government to oonsider whether it is not desirable, in tho ca.se 
of persoDs who reside, aot in the regimental quarters proper, but in the Indian 
bazan. to n . ~ better provision to provide against cases of injustice in 
action taken under sections 210 and 211 of the Cantonment Code. In the matter 
of taxes also, there iSA complaint that they are too many and in some plaoes 
too heavy. ·And it iiurged that in order to give the taxpayors an opportunity 
to have their interests and views presented to the military authorities \>ith regard 
to the nature and rate of the taxes, and generally with regard to the adminis-. 
tration of tho rules and regulations which affect them, they should be given 
the right of electing a few of their representatives on the Oantonment 
ComlUittoc. 'l'his privilege nas been ext-cnded to Indian residents in some of 
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the cantonments. It would provide aD effectual remedy against many small 
complaints if it is extended in others. I hope these matters will receive 
consideration. I hope also tbat when the Code is bring reviscd the puhlic 
will be given an opportunity to offer suggestions  for tbo consideration of the 
military authorities and the Governmcnt. With thcse remarks I beg to support 
the motion that bas heen mude." 

'The Hon'hle }'lR. 1I1,ADGJ>: "Mr. President, I dosiro very briefly Bnd 
very respectfully to submit for consideration to His Excollency the Commander-
jn-Chief and the Law MemllCr the question whether the omission of the 
words 'or otherwise' ill the 25th section of tllis Act would entail any 
serious inconvenience. or allY inconvcnionce at all, on the cantonment 
authorities. At tho Illst momont. when it is too lato for me cit.her to put any 
question or submit any amoudmcnt, if I bud a desirc to do so, 1 have received 
a number of papcl'S from a sanitary dep6t on the llimabyas. whioh is not. only 
not flo cantonment, but has Doror heen docln.rcd to be a cantonment, in fact has 
been declared not to be a canu"Jnlllcnt, nil of which I have not been able to read 
in the short time at my disposal, but frOID which it will clearly be seen a good 
deal of friotion has arisen in this dep6t from the desire of the Government 
to oonvert it into a cantonment. Now, no sensible person in my humble opi-
nion questions tho Jlaramountcy of those military consideratiolls »'hioh make the 

• authority or the cantollment amcer l'uIJrcme. What I have to say does not 
impinge at all upon those prhilcl-(es which the Government has rightly reserved 
for its cantonment authorities, The point which I wish to make out is this: 
under section 8 of the Act power is conferred on Local Governments to make 
any plaoe a cantonment. TheD, eon8idcrable powers nrc conferred or will be 
vested in the cantonment Buthority, which may in some instnncos be a commit-
too, or, if a committe'e be not appointed, be a single p01'llon, suoh as the Com-
mandant. In the case to which I have referred ...... n 

The Bon'ble MR. SINHA: "I rise to a point oC order. I do not 'think the 
Bon'ble Member is in ordCl' in moving these amendments, which I under-
stand he is doing." 

The VIOE-PRESIDENT: "I did not understand that the Hon'hle Member 
intended to move an amendment. j but if it is his intention to do so. he is 
clearly out of order." 

The Hon'ble MR. MADGE: "I implied at starting that it was Dot my 
inQmtion to move any amendment. I wanted only very briefly and very re-
Bpectfully to submit these points for the consideration of His Excellency tile 
Commander-in-Chief. May I proceed?" 

TmI I E Pl~ESID NT: .. You may proceed, hut you will not be in order 
in IrulviDg amendments." 

The Bon'ble MR. :MADGE: "I havo no desire to move any amendments 
at all. 1 simply wish to call nttention to tllese fa.cts which nre deserving of 
consideration aDd which, I feel cortain, will receive thc consideration of His 
'Excellenoy if they are brought to his notice. 

".A. oonsiderable amount of private property has grown up ir: this plaoe 
aDd friction bns arisen from the desire to make this place a cantonmont. Well, 
Sir,. the appeal will be made entirely to the justice of tho GOlornmcnt and Will 
be :Jeft QIltirely in the hands of the GOVerllment. Wllat theso peo})e will look, 
for, I preaume, will be some sort of compcmmtion liS is always justly mode b) 
the GOTernment. What occurred to rue ill reading the papers ill the very 
mi. time 1 had to rend them was that the word!j , or otherwise' afte!' the word 
• 4OmpElll8&tion' in section 2(j'introduced nn unknown alternative. If, as it is, 
the compeDSBtion is left in the hauds of Government, appoals fOl' compensa.tion 
wiD 1Je blade to the -Government and decided by tho Government, and it will 
~ 1  create a good deal of anxiety if some other alternath e. included in the 
words' or otherwise,' which is not descrilJed, remained in tho law," 

.. I limply lubmit this point Cor consideration." 
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Tho lIon/ble A'ln. SINHA: .. Mr. President., I think I ought to explain 
to lIon'hle Members tllllt when thoro is n oonsolitlatioD Bill, properly so called, 
before the Counoil, it is Dot the practice either of this Council, or of any other 
legislative assembly that I nm aware of, to introduce amendments or to 
comment on the Act generally. In fnct, the work of consolidation would be 
absolutely impossiblo if, every t.irr.n that, we undertook that wOl'k, the whole Act 
wos put, so to speak, in the melting pot for Members to oommont on the 
polioy of tho Act gener:tlly. 'rho origin of tho present Bill, as Hon'ble 
Memhel's will remember, was t.his: two t.rivial amendmonts were proposed by 
t.ile Army Department through Hi" ExceU('ll<'Y the Comm:mdol'-in·Chief, name-
ly, (1) to confer the right to prevent incliscriminntc nsc being mnde of open 
spaces in cantonments; nnel ~) 10 remedy 1m oruission which existed in the Aot 
as it stood inasmuch as it did not g'ive power to impose })eU!llties for the non·pay-
ment of taxes "hich could be levit'd under n pnrt.iculal' sect.ion, 'These were the 
only two amendments whioh wore in question, amI tho Ll1gislative ];cpartmcnt 
took advantage of tho opportunity to comolic\ate thl' Act by omitting' certain 
words which wero no longer ll SS .r~' l)y reason of tho Buhsequont Goneral 
Clauscs Aot. That wall tho wllOle objoct of tho Aot, D'l.mely, consolidation 
and a few merely verbal changes were made such 80S putting in the words 
• His Majesty' instead of • Her Majesty' as it existed in the old Act. 
'That is all that has hAen done, and I only explain this with 0. view to 
future occasions when  the lrork of consolidation mny be undertaken with 
regard to othor Bills, that "hen we are consolidating all that we are doing 
is to put in one Act, that which up to that moment exists, probably, in 
eight, or nine, or ten, merely for tho purpose of convenience of reference, 1i0 
that you may not have to refer to eight Acta instoad of one, 'I'hat is 
all that is done, and, on tlU'1I(\ occasions, I hope ~ r  will satillfy 
themselves that nothingbeyoI¥i oonsolidation has been attempted. Tbat is all 
that they ought to do on these: oocasioni. It is not the intention, and consoli. 
dation would be iOl l~l , ~ I said, if every time we put together eight Aots 
in one, lhe whole li ~UD J l iri  thOle oight Acts was to be brought under 
discussion. " 

The Bon'ble BABU BUUl'ENDRANATfl Buu: "May I be permitted to 
oall tbe Hon'ble Member's atte:p.tion to the preamble of the Act,-' Whereas it 
is expedient to consolidate an'd amend.''' 

The Hon'ble MR. SINllA .. : "Yes, that refers to the two amendments that 
I drew the attention of Hon'ble Members to-the two trivial amendments tlmt 
1 spoke of." ' • 

The motion was put and agreed to. 

His :Gxcellenoy TBJf, COllJlANDBlL-IN-CllIEF moved that the oonsolidating 
Bill proposedhy the Select Committee be passed. Be said:-" My llo:l'ble 
Colleague Mr. Sinha ~  explaiped what theso two amendments are, and they 
have been before tbeOommittee; so thero is no good my saying any more 
about it." 

The motion was put and agreed to. 

ARMY BILL. 

His' Excellency T.B COlIlIANDER-IN-CUIEF moved for leave to intro-
dlloe a nilll to' cOI;l80lidate and amend the law relating to the government 
of, His ~ '  !Natlte Indian Forces. Be said :_CC I may explain that 
~  the lapse i~~ ;:the Indian Articlos of :War, originally fr.a!Dcd 
m 1869 and ~ : itI 1894.. ~  beoome ~nlUl  to modem conditions 
ll ~  b:een folind f~r ir , D n  in many respects. Legislation 
havmg ,thuJ 'beC01pe neCessary;' tml opportunity has been taken to prepare ; 
! new and,:U ~  ~' J: i l r~  ?f military law instead of attempt-
mgto modify the eXisting Artiolfis which have already been obsouredbT ; 
, numerous amendments. " > •• 

The motion was put and agreed to. 
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His Excellency THE lO~lll NJJ R·IN· IlIE  introduced tho Dill. 

Hia Exoellenoy i'HE OOMMANDEU.IN-CHIEF moved that tho Dill, together 
with the Statement of Objects and Reasolls relating thereto, be published ill 
the Gazette of India in English, and in the local official Gazettes in English 
and in suoh other languages as the Local Governments think fit. 

The motion was put and agreed to. 

INDIAN OENSU8 BILL. 

The HontbIe MR. EARLE presented the Report of tho Seleot Oommittee 
on the Bill to provide for cortain matters in connection with the tnking of tbo 
Oensua. He said :-" The Select Committee's Report is on tho tablo. We hnvo 
made very few additions to the Act and those that hn vo boen made wero explainod 
by the Hon'ble Home Momber at the last meeting of tho Council n fortnight 
ago. The only one of any importance whatever is that referred to in paragl'8ph 
6 of the Report. It relates to un amendment of clause 9 of the Bill, making 
provision so that we can obtain information regarding skilled and unskilled 
hands in factories. At the census of 1901, as the Bon'ble Member explained at 
the last meeting, it was very difficult to extraot from the ordinary census sohedules 
the information that we required as regards industries, and OIL this occasion we 
have frovided a special schedule 60 as to show tho skilled antI unskilled hands. 
That 18 the only real amendment that hilS boen made and I hl.l.vc nothing further 
to say in regllol'd to the Report of the .8eIect Oommittee." 

The Hon'ble lIB. EARLE moved that the Report of tho Select Oommittee 
be taken into consideration. 

The motion was put and agreed to. 

The Hon'hIe MR. EARLE moved that the Bill, as amended, be passed. 

The motion was put and agreed to. 

The Oouncil adjourned to Saturday. the 6th August 1910. 
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